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THE VICE-CHAIRMAN
NARAYANASAMY): Shri Austin,
Thangaraj Pandian. Not there

(SHRI V,
Shri

Shri O, Rajagopal.

i Postponement of Ottapalam Lok Sabha

by-election

SHR1 O RAJAGOPAIL (Madhya Pra-
desh) ;: Mr. Vice-Chairman, Sir, T wish
to raise ap important issue regarding
pcstponement of election in Ottapalam
consitituency ip Kerala It is not just
a malter that concerns one mililon voters
of Kerala, not even the Kerala State as
such, it is actually an assault o our
demaoxcratic set up, a rape of our electoraj
system, an act which results in the
people losing confidence in the electoral
system. The Ottapalam Lok Sabha seat
- was held by our Chairman until Augost
last ‘year whe, he was elevated and the
- sea; ‘fefl vacant, Thig first oOpportunity
.came in the month of March. When
«election was abour to be declared, the
“Kerala Government requestd  thar it
should be postponed o, the ground of
communal violence in Bombay and Guja-
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rat. The Eelection Commission readily
conceded. The election was postponed.
Again the election wag declared in the
month of Aprail. Then the Kerala Gov-
crnment again requested that i+ should
be postponed because there wag likeli-
hood of communal clashes coming up,
but the Election Commission refused to
oblige. It went ahead the notification
was issued and the election process stari-
ed, The whole proces; went on Deace-
fully. Meetings were held, processions
were held, Even I had a; occasion to
address a number of public meelings.
There was tota; peace. Suddenly, just
10 days before the election was to be
held. a notification came from the PBlec-
tion Commission that the electio, is post-
poned, What is the reason? ‘The
Election Commission says that the elec-
tion has been postponed o the request
of the Kerala Qovernment und on the
request of the Hom, Secretary of the
Governmen! of India. That iz ag per the
statemen; contained in the notification of
the Blection Commission. But ‘the Ke-
rala Chief Minister says that they have
not made any sach reques'. iy ig oaly
the decision of the RBelediion Commis-
son

We would like to kmow, the people of
this countrv would like to know who is
responsible for postponement of these
elections, the Kerala Government or the

Government of India or the FElection
Commission. No political party in Ka-
rala has demanded tha; the election

should be postponed. Nobody has openlv
demanded. No political party, no orge-
nisa‘ion. ba; demanded. Nothing has
happened that warrants postponement of
the elcteion ever since the ontification
was issued. There is nor a single coese,
not even a petty case having been ro-
gistered. On what ground it has been
postponed, people do not know. There-
fore. we have a right to know who is
actually speaking the iroth, whether the
Flection Commission is speaking the truth
or the Kerala Chlef Minister or the Gow
ernment of India. This iz a case where
the basic right of one million peeple of
the constituencv has been taken away.
Therefore. this is a very serious matter
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because there ig a fabrication of some
false case that there is likelihood of some
communal riotg taking place in the elec-
tion takes place. What is the basis?
There is absolutely no ground on the
basis of which some inference can be
drawn. In this situation, any election
can be postponed by saying thal if elec-
tion campaign goes on, therg is likelihood
of communa] riots. The duty of the
Jaw-enforcing avthorities is to see that
law and order to maintained, not to stop
an election. Thig sort of action that has
been taken in Kerala ig likely to bring
down the prestige of the country. It
is really an assault on our democracy.
Therefore, the people of this country are
entitled to know who is actually respon-
sible for the mishandling of the whole
situation,

SHRI E. BALANANDAN (Kerala): T
just associate myself with him, He has
a point It is not a party question. How
should the democracy fundtion? On
what rules?  Nobady knew anything.
Nothing happened in Kerala. One fine
morning somebody is saying that some-
thing is there in Kerala. We from Kerala
do not know it. The people of Kerala
do not know i+, But somebody has some
premonition that on that day something
will happen. It is not fair, it iy unfair.
So, T associate myself with what he haid,

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr., Krishna
Kumar Birla, Not there

Mr, Anant Ram JYaiswal

Caste-based  admissions of students in
Maharishi Ved Vidyapeeth, Ghaziabad,
UJP. in violdtion of the Constitution .
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